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T.H.A. 765(37).—arecdi=r wearmefaes dar (et Feameet, 1954 % = 4 % su-fA=w (1) 5 (2)
F AT utsq afeer aredrg Jaru aAfa=am, 1951 (1951 1 61) it e 3 i I7-amer (1) 51T Te< orf<eai
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Rae) AfF=eTastt, 1955 § &1 ST F9red F3 & o uagrT Metarea @R aardr g, a9iq-

1. (1) =7 BRI FT T8 AT TATHAF FaT (HRT 98 G&A7 1 =aqe) BT germee Ffeeamae,
2019 T ST T

(2) 7 R e Troras § 29 wehTeE Y Tt i g9 gl

2. AT ST FAT (FaT 9T §EAr 7 Faq) ARy, 1955 6 ot § e sea” ofiiw
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5 | gg Red i wfAy vz Red Sod< 712 1 %7 16.5% @ afd 7y 13

6 | W yaraE d4ar (W) fRawmastt, 1954 % A9 8 ¥ aga =i gy aX e 46

AT 7% ST WS 1, 2, 3 9 4 F 331/3% ¥ Afdw A

7 | dieft Wt g R S 9T 99 (WS 1+2+3+4+45-6) 107

F ATMAFT 9 d&dT 153"

[®T. /.11031/04/2017-31.97.9.-11(F) ]
SATCEAT [, AFT qiaad

Roqofy (1) = Sfag=mT & ST W A 1@, RATEE ge9r A YarEtaE w41 /a9 6 § TEeEd 99
AT 147 o7 |
Roqofy (2))  wew RAfFEw AT 22 awpaw, 1995 # vHee /. 3350 % dgd @A & AT § THAT
fFT U 3 #fiT qeaETd, TV AT YeraiaE dar F FArae weq dat & day #§ Fwtotua
ar.#1.. Fearst qu At g gentaa T wm—
w9 |, ar.#1.f. 9. e w9 . & R
1. 457 (1) 22.08.1975 13. 190 26.03.1988
2. 788(31) 07.09.1976 14, 732 07.10.1989
3. 940 23.07.1977 15. 597(=1) 08.09.1993
4. 289(zT) 05.06.1980 16. 319(z7) 31.03.1995
5. 951 20.09.1980 17. 234 08.06.1996
6. 528 06.06.1981 18. 739 31.12.1997
7. 944 24.10.1981 19. 206(=1) 15.03.1999
8. 27 09.01.1982 20. 391(=1) 23.05.2007
9. 917(31) 24.12.1983 21. 438(=1) 18.06.2007
10. 638 06.071985 22. 18831 24.03.2009
11. 51 23.01.1988 23. 940(=1) 28.12.2012
12. 873 12.11.1988

MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(Department of Personnel and Training)
NOTIFICATION
New Delhi, the 9th October, 2019

G.S.R. 765(E).—In exercise of the powers conferred by sub-section (1) of section 3 of the All India Services
Act, 1951 (61 of 1951), read with sub-rules (1) and (2) of rule 4 of the Indian Administrative Service (Cadre) Rules,
1954, the Central Government, in consultation with the Government of Himachal Pradesh, hereby makes the following
regulations further to amend the Indian Administrative Service (Fixation of Cadre Strength) Regulations, 1955,

namely:—

1. (1) These Regulations may be called the Indian Administrative Service (Fixation of Cadre Strength) Second

Amendment Regulations, 2019.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Indian Administrative Service (Fixation of Cadre Strength) Regulations, 1955, in the Schedule, for the
heading “Himachal Pradesh” and the entries relating thereto, the following shall be substituted namely:—
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“Himachal Pradesh

Senior Duty Posts under the State Government

84

Chief Secretary

Additional Chief Secretary

Principal Secretary

Financial Commissioner (Appeals)

Finance Commissioner cum-Principal
Secretary (Revenue)

Principal Resident Commissioner, New Delhi

Divisional Commissioners

Secretary to Government

Secretary (Lokayukta)

Chief Electoral Officer-cum-Secretary (Election)

Director of Industries

Excise & Taxation Commissioner

Registrar, Co-operative Societies

Director of Tourism & Civil Aviation

Director of Vigilance

Secretary to Governor

Special Secretary/Additional Secretary/Joint Secretary to the Government

Secretary, Public Service Commission

Director, Food, Civil Supplies & Consumer Affairs

Director Rural Development & Panchayati Raj

Labour Commissioner-cum-Director
Employment & Trg.

Director, Transport

Settlement Officers

Deputy Commissioners

Commissioner, Departmental Enquiries

Additional Deputy Commissioners

Additional Director of Industries

Director of Land Records

Director of Urban Development

Director, Information Technology

Director, Empowerment of Scheduled Castes, Other Backward Classes, Minorities & the

Specially Abled

[SRa S e T S Y

Director, Energy

Director, Women & Child Dev. Dept.

Director, Town & Country Planning

Director, Public Finance & Public Enterprises

Director, H. P. Institute of Public Administration

Director, Ayurveda

—_— = [ == =] =
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Chief Executive Officer, Baddi Barotiwala Nalagarh Development Authority, Baddi 1
1 Total Senior Duty Posts 84
2 Central Deputation Reserve not exceeding 40% of item 1 above 33
3 State Deputation Reserve not exceeding 25% of item 1 above 21
4 Training Reserve not exceeding 3.5% of item 1 above 02
5 Leave Reserve and Junior Posts Reserve not exceeding 16.5% of Item 1 above 13
6 Posts to be filled by promotion under Rule 8 of the Indian Administrative Service 46
(Recruitment) Rules, 1954 not exceeding 33 1/3% of Item 1, 2, 3 & 4 above
7 Posts to be filled up by Direct Recruitment (Items 1+2+3+4+5-6) 107
Total Authorised Strength 153~
[F. No. 11031/04/2017-AIS-11(A)]
JYOTSNA GUPTA, Under Secy.
Note 1: Prior to the issue of this notification, the Total Authorized Strength of Himachal Pradesh IAS Cadre

was 147.

Note 2: The principal Regulations were published in the Gazette of India vide S.R.O. No. 3350, dated 22.10.1955.
Subsequently, they were amended in respect of the Himachal Pradesh Cadre of Indian Administrative
Service vide following G.S.R. numbers and dates:—

SL.No. G.S.R. No. Date SL.No. G.S.R. No. Date

1. 457(E) 22.08.1975 13. 190 26.03.1988
2. T88(E) 07.09.1976 14. 732 07.10.1989
3. 940 23.07.1977 15. 597(E) 08.09.1993
4. 289(E) 05.06.1980 16. 319(E) 31.03.1995
5. 951 20.09.1980 17. 234 08.06.1996
6. 528 06.06.1981 18. 739 31.12.1997
7. 944 24.10.1981 19. 206(E) 15.03.1999
8. 27 09.01.1982 20. 391(E) 23.05.2007
9. 917(E) 24.12.1983 21. 438(E) 18.06.2007
10. 638 06.071985 22. 188E 24.03.2009
11. 51 23.01.1988 23. 940(E) 28.12.2012
12. 873 12.11.1988

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. MANQJ  Distlly sianed by

MANOJ KUMAR
KUMAR VERMA
Date: 2019.10.10

VERMA 20:37:03 40530



T Ho o TA0-33004/99 REGD. NO. D. L.-33004/99

Che Gazetie of India

EXTRAORDINARY
9T [I—EUE 3—39-TUs (i)
PART II—Section 3—Sub-section (i)

IR | WehTiyTa
PUBLISHED BY AUTHORITY
| 598] =% feeell, FEAR, STeRER 9, 2019/30VaT 17, 1941
No. 598] NEW DELHI, WEDNESDAY, OCTOBER 9, 2019/ASVINA 17, 1941

F1fa, = fAwraa aun Y9 J=aey
(@fi¥a si wireror fawmr)

FfgET
s f3fY, 9 erRgEe, 2019

r.#.fA. 766(31). e aredhig Far stafe=w, 1951 (1951 T 61) T &m=T 3 Ft IT-&m=T (1) 51T
YA ATRAT T AN F3d gU, Featd T [GUTE IQQ AT o Tef & AT TITEtae qaT (3a+)
fRemTastt, 2016 & o7 3fi¥ e Fed & forw uaggnT Mmfeie Fam aamwd €, saia-

1. (1) =9 [F=8T &1 AT vemEtaE 497 (Fa9) G qeras FaarEett, 2019 FZT AT T
(2) o =W AT TSI | T THR1H Al a0 & g gl

2. AT TLTHAF & (Ia9) FaamEedt, 2016, Sag=-1l #,-

(F) TierRT | 75T TR F T AT TR a1 F TS Tq9HTE F UL F ad9T 9Tl Iat 7 qared
ART-F H, TI9 Fiad H A aret! ‘e yQer TEats 9o g6 Fiaq § o ardl agqedr gfafei & o
=t afeentig frar sroam, s

MECIECRC
kRl e #fesd § w2 17
A T AT e dfead | w7 17
T T Fa« dfea ° =¥ 15
el e (srefien) o At % T 15
=T S Fg-Tae-a=a (T51%) Ja #feem g T2 15
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T SATETH AT, 7% faeed T e HigHT | &= 15
HEATH Fa+ Afewd ° wT 14
TTHTL o =T A+ Afewa ° w¥ 14
=4 (ATHTIH) e Afesra § w7 14
7= at=m sfgsrit-ag-ate (379) Faw dfea | w7 14
fgers, 3= A+ Afesa ° w¥ 14
ITITE 9o ST HLTLTT AIH Fa Aieawd ¥ T 14
ot et afafa T A 7 w14
e, Tdeq #i7 A fFaee o+ #fce o w2 14
frgers, Tashar A= dfe | w7 14
TSI % qF Fa Hieewd ¥ waT 14

(@) A9 F TIL AT I AT TRl IRT TST AR F AT AT TATHAF HAT F TG Taq9+= §
IAT AT TET  HA AT 9T | H, qrferst § GRS wwar F o1 s arer wtateay % forw At
gferearTog 3 s, -
‘T o fadrw "f=e / e wf=a / g6 af=a
Tt=ra, s qaT AR

feer, @rer, AR AT S STHIHT JrHe
raere, IRfior o ST g=Ed O

W ATAThH-T -T2, TSI ST Tfereqor
e, afaega

ERESEICEI

ERIRE

A, At qeare

ERRERIR ]

BRI

e, g0 fEEe

Traorh, ot A

TRaer, g=aT =R

froreh, st s, o= Mgt = $ii7 srewers v e g
raer, ot

e, Al e arer e foramr

fAger, T fT 391 ATSET

fzers, grawtaT B e aresas suwT
e, BT y=or A Tormae e
e, smgas

[FT. 7.11031/04/2017-37.997.9.-11(F)]
SATCAT e, Fa qi=a
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AR hT TSTHA ¢ HAHIYNT

3

feoqofy : wom R, adie 08 ferawae, 2016 it ar.#1.A.H. 870(31) F a8 WA % AT TSI |
TRTT fohT 1T 9 3iie qersq fMeferfera | [, dear qor arda i genfea o -

Y. gr.#1.[.4. Rais
1. 1062 () 10.11.2016
2. 1178(%) 27.12.2016
3. 1194(%) 30.12.2016
4. 575(%) 12.06.2017
5. 1382(=1) 10.11.2017
6. 1429(%) 17.11.2017
7. 1585(%) 22.12.2017
8. 566(a1) 15.06.2018
9. 819(%) 28.08.2018
10. 1124(%) 16.11.2018
11. 1222(%) 19.12.2018
12. 218(%) 13.03.2019

MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS

NOTIFICATION

(Department of Personnel and Training)

New Delhi, the 9th October, 2019

G.S.R. 766 (E).—In exercise of the powers conferred by sub-section (1) of Section 3 of the All India Services Act,
1951 (61 of 1951), the Central Government, in consultation with the Government of Himachal Pradesh hereby makes
the following rules further to amend the Indian Administrative Service (Pay) Rules, 2016, namely:—

1. (1) These rules may be called the Indian Administrative Service (Pay) Second Amendment Rules, 2019.

(2) They shall come into force on the date of their publication in the official Gazette.

2. In the Indian Administrative Service (Pay) Rules, 2016, in Schedule II,—

(a) in Part A relating to Posts carrying pay above the Senior Scale of pay of the Indian Administrative Service under the
State Governments, in the table, for the entry “Himachal Pradesh” occurring in the first column and corresponding entries
in the second column, the following shall be substituted namely:—

‘“Himachal Pradesh

Chief Secretary

Level 17 in the pay matrix

Additional Chief Secretary

Level 17 in the pay matrix

Principal Secretary

Level 15 in the pay matrix

Financial Commissioner (Appeals)

Level 15 in the pay matrix

Secretary (Revenue)

Finance Commissioner cum-Principal

Level 15 in the pay matrix

Principal Resident Commissioner, New Delhi

Level 15 in the pay matrix

Divisional Commissioners

Level 14 in the pay matrix

Secretary to Government

Level 14 in the pay matrix

Secretary (Lokayukta)

Level 14 in the pay matrix

Chief Electoral Officer-cum-Secretary (Election)

Level 14 in the pay matrix

Director of Industries

Level 14 in the pay matrix

Excise & Taxation Commissioner

Level 14 in the pay matrix

Registrar, Co-operative Societies

Level 14 in the pay matrix

Director of Tourism & Civil Aviation

Level 14 in the pay matrix

Director of Vigilance

Level 14 in the pay matrix

Secretary to Governor

Level 14 in the pay matrix
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(b) in Part B relating to Posts carrying pay in the Senior Scale of the Indian Administrative Service under the State
Governments including posts carrying Special Allowance in addition to pay, in the table for the entries occurring under
Himachal Pradesh the following shall be substituted,—

“Special Secretary/Additional Secretary/ Joint Secretary to the Government
Secretary, Public Service Commission

Director, Food, Civil Supplies & Consumer Affairs

Director Rural Development & Panchayati Raj

Labour Commissioner-cum-Director

Employment & Trg.

Director, Transport

Settlement Officers

Deputy Commissioners

Commissioner, Departmental Enquiries

Additional Deputy Commissioners

Additional Director of Industries

Director of Land Records

Director of Urban Development

Director, Information Technology

Director, Empowerment of Scheduled Castes, Other Backward Classes, Minorities & the Specially Abled
Director, Energy

Director, Women & Child Dev. Dept.

Director, Town & Country Planning

Director, Public Finance & Public Enterprises

Director, H. P. Institute of Public Administration

Director, Ayurveda

Chief Executive Officer, Baddi Barotiwala Nalagarh Development Authority, Baddi ”

[F. No. 11031/04/2017-AIS-1I(B)]
JYOTSNA GUPTA, Under Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, vide number G.S.R. 870(E) dated the
08" September, 2016 and subsequently amended by the following G.S.R. No. and date:-

SI. No. G.S.R. No. Date
1. 1062 (E) 10.11.2016
2. 1178(E) 27.12.2016
3. 1194(E) 30.12.2016
4. 575(E) 12.06.2017
5. 1382(E) 10.11.2017
6. 1429(E) 17.11.2017
7. 1585(E) 22.12.2017
8. 566(E) 15.06.2018
9. 819(E) 28.08.2018
10. 1124(E) 16.11.2018
11. 1222(E) 19.12.2018
12. 218(E) 13.03.2019
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